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M.A.557/99 for joining togeth
ei' is allowed.

2. Learned counsel for the applicants requests
that a direction should go to the respondents to dispose
of the representations filed by the applicants on 21.5.98
and 23. 10.98.

">8 talh grievance of the applicants
seems to be that respondent 3. the Departmental Anomaly
Committee has not chosen to dispose of the representation
though it has been made as early as In May,1998, we
direct respondent 3 to dispose of the same within a
period of three months from the date of receipt of a copy
of this order, with these directions, the O.A, is
disposed of.
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